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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH AT KOLKATA

o.A. NO. 48 0F 2019

ln the Matter of:

Jitul Deka

Versus

Union of lndia and Ors. ... Respondents

STATUS REPORT ON BEHALF OF RESPONDENT STATE

GOVERNMENT tN COMPLIANCE WITH ORDER DATED

02.08.2021

1. That it is respectfully submitted that the instant status report by

way of affidavit is being filed on behalf of the Respondent State

Government in compliance with the order dated o2.og.zo21

passed by this Hon'ble Tribunal. lt is submitted that this Hon'ble

Tribunal vide order dated 02.08.2021 was pleased to observe as

under:

5. Mr. Amit Kumar, learned Advocate General, Govt. of
Meghalaya and Mr. Pinaki Mishra, learned Senior Counsel
submit that notices have already been issued to the iilegar
miners/stone crushers and if they submit their reply(s), the
same will have to be considered and even othenruise, if they
do not submit their reply(s), the State Government shall in
that eventuality proceed to recover the penalties as arrears
of land revenue in case same is not paid up by the illegal
miners/stone crushers. Learned Advocate Generat as well
as learned Senior Counsel prays for and are granted two
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months'time to submit a fresh affidavit regarding the action
taken against the illegal miners/stone crushers.

6. Let such affidavit be filed positively within two months
after serving e- copy/soft copy of the same upon the
learned counsel for the Applicant as weil as learned
counsel for the other Respondents at least one week
before the next date fixed.

2. That it is submitted that pursuant to the above direction of this

Hon'ble Tribunal, the Respondent state Government, by way of

the instant status report is detailing the measures initiated for

formula for levy of environmental compensation as determined by

this Hon'ble Tribunal vide order dated 28-08-201g passed in o.A.

No. 593/2017 Paryavaran suraksha samiti & Anr. vs. union of

lndia & ors., issued Direction for Environmental compensation

(EC) under section 33A of the water (prevention and control of

Pollution) Act, 1974 and section 31 A of the Air (prevention and

control of Pollution) Act, 1981, to a total of 118 identified units

which were found to be illegally operating. rn addition to the 11g

identified units, 15 units had been identified as operating illegally,

s
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however, the identification of persons operating these 15 units is
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recovery of environmental comp

miners. The details of steps taken a

3. The Meghalaya State Pollution

under process.
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6.

4. That including the above 15 unidentified miners, the total number

of units found violating applicable norms is133 in number.

5. The bifurcation of the above 133 erring units with available details

was submitted to this Hon'ble Tribunal by way of Affidavit dated

25.06.2021 [@Page 1 529 - 1 6231.

It is submitted that after the passing of the order dated

02.08.2021 by this Hon'ble Tribunal, the state pollution control

Board received as many as 2G replies from erring units. !n

respect of these 26 units, the Board has examined the matter and

passed speaking orders in 23 cases and in balance 03 cases

also, the orders shall be passed in due course. copies of the final

orders of environmental compensation passed by the Meghalaya

state Pollution control Board, (MSPCB) in 23 cases where

replies have been received are annexed herewith and marked as

ANNEXURE RY1 COLLY.

It is also noteworthy that in at-least 02 cases, the show-cause

notices were challenged before the Hon'bre High court of

Meghalaya. The state Government has opposed the writ petition

both on maintainability and on merits. ln one case, namely wp

(civi!) No. 19612021 filed by one HemonmeTangriang, the writ

Petition has been dismissed as withdrawn vide order dated

02.09.2021. However, inthe second writ petition being wp (civil)

7.
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No. 276 of 2021, notice has been issued by the

Court and the matter is pending. A copy of the

02.09.2021 in WP (Civil) No. 190t2021 is annexed

marked as ANNEXURE R/2.

Hon'ble High

order dated

herewith an'

A copy of the order dated 08.10.2021 in Wp (Civil) No.

27612021 is annexed herewith and marked as ANNEXURE R/3.

8. !n another batch of 18 cases, where no replies were received, the

Board has proceeded to pass orders ex-parte. copies of the final

orders of environmental compensation passed by the Meghalaya

state Pollution control Board, (MSpcB) in 1g cases where

replies have not been received are annexed herewith and marked

as ANNEXURE R/4 COLLY.

9. ln another batch of 21 cases, where no replies were received

after a lapse of over 5 months, the Board has proceeded to pass

orders ex-parte. copies of the final orders of environmental

compensation passed by the Meghalaya state pollution control

Board, (MSPCB) in 21 cases where replies have not been

received are annexed herewith and marked as ANNEXURE R/o

COLLY.

10. ln another batch of 57 cases, where no replies were received

after a lapse of substantial time, the Board has proceeded to pass

orders ex-parte. copies of the final orders of environmental

rl
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compensation passed by the Meghalaya State

Board, (MSPCB) in 57 cases where replies

received are annexed herewith and marked as

COLLY.

Pollution Control

have not been

ANNEXURE RI

11. Therefore, in total environmental compensation has been

confirmed in 119 cases. The erring units have also been put to

notice of proposed initiation of appropriate legal action for

recovery of the amounts under relevant Acts and Rules, including

by attachment and auction of your properties and recovery of

amounts as arrears of land revenue, inter-alia by recourse to

provisions of the Assam Land Revenue Regulation Act, 1gg6 as

applicable to the state of Meghalaya in case the Environmental

Compensation is not paid within the period stipulated.

12. The erring units have also been put to notice of proposed

initiation of criminal prosecution for violation of the above

provisions of the Air (Prevention and Control of pollution) Act,

1981 and water (Prevention and control of pollution) Act, 1gr4

for illegal operations of stone crusher/stone quarry and

consequent damage caused to the environment.

13. That in at least 03 cases, criminal prosecution has also been

Explosive

Act, 1957

started under various provisions of the lpC, the

Substances Act, read with Section 21 of the MMDR

tll
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and instructions have also been issued to all police Stations to

step up vigil and conduct periodical checks of iilegar stone

quarries and take steps for their closure and to initiate

prosecutions wherever illegal mining is detected. A copy of the

Letter dated 07.10.2021 issued by the superintendent of policb,

Ri-Bhoi District along with list of prosecutions initiated is anne

herewith and marked as ANNEXURE RyZ.

14. That the Forest and Environment Department has been

conducting regular inspections and patrolling to detect illegal

stone quarrying and operation of illegal stone crusher units and

cases have been filed under the provisions of Mines and Minerals

(Development and Regulation) Act 1957 against 58 illegal stone

quarries/stone crusher units. A copy of letter dated 21.10.2021

issued by Divisional Forest officer, East Khasi Hills and Ri-Bhoi

(T) Division is annexed herewith and marked as ANNEXURE R/g.

15. That it is respectfully submitted that the efforts of the state

Government are being taken bonafidely and on expeditious basis.

!t is further submitted that the state Government is duty bound to

enforce the orders of the Hon'ble Tribunal and is doing so in right

+
OF

earnest on utmost priority.
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16. The aforesaid facts and information may thus, ptease be taken on

record in respect of state of Meghalaya and appropriate orders

may be passed in this regard.

It is prayed accordingly.

Verified at -gl"if'to""'q 

- 
on this 'day of october

2021 that the content of the above affidavit is true to my

knowledge and belief based on information derived from official

records of the Petitioner and that nothing is false and nothin

material is concealed therefrom.

"-' s"ral 
'4"'

g'Gttitt' I -
vERrFrcAnoN . "*t**ffi;

rrrffi
,r)*\*74'rt

r,,rasf,.;ffi
[ierlO iil'ri 002

Uest Fiiasi riills Drsitict

Governnier't ct Megltaiava

DEPONENT

DEPONENT
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Serial No. 06 

Regular  List 

HIGH COURT OF MEGHALAYA 

AT SHILLONG 

WP(C). No. 196 of 2021 

                                                                                 Date of Order: 02.09.2021  

 

Hemonme Tangliang   Vs.  State of Meghalaya & Ors.    

 
 

Coram:  

 Hon’ble Mr.  Justice Ranjit More, Judge. 
 

Appearance: 

For the Petitioner/Appellant(s) :  Mr.  B.K.Mahajan, Adv. 

 

For the Respondent(s)  :   Mr. A.Kumar, AG with 

   Ms. R.Colney, GA. 

   Mr. C.Joshi, Adv.  

 

  

1. Heard. 

2. Since Mr. B.K.Mahajan, learned counsel for the petitioner does not 

dispute that remedy of appeal before NGT is available against the order/notice 

impugned in this petition. Since alternative remedy which is efficacious is 

available to the petitioner, I am not inclined to entertain this petition.  

3. Mr. B.K.Mahajan, learned counsel for the petitioner, faced with this 

difficulty seeks leave to withdraw this petition. Leave granted.  

4. It is made clear that I have not gone into the merits of the matter and all 

points and contentions of the respective parties are expressly kept open.  

5. Accordingly, petition disposed of as withdrawn.  

 

 

         Judge 

Meghalaya 

02.09.2021 
    “Samantha PS” 
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Serial No. 10 

Regular  List 

HIGH COURT OF MEGHALAYA 

AT SHILLONG 

 

WP(C). No. 276 of 2021 

                                                                                 Date of Order: 08.10.2021  

 

Concord Stones LLP & Anr.    Vs.   State of Meghalaya & 4 Ors.         

  
 

Coram:  

 Hon’ble Mr.  Justice Ranjit More, Judge. 
 

Appearance: 

For the Petitioner/Appellant(s) :  Mr. K.Paul, Sr. Adv. with 

   Mr. S.Thapa, Adv.  

   Mr. S.Panthi, Adv.    

 

For the Respondent(s)  :   Mr. A.Kumar, AG with 

   Ms. Z.E.Nongkynrih, GA. 

      Ms. I.Lyngwa, GA. 

 

  

1. Heard.   

2. The petitioner by this petition is challenging the notice dated 29-04-

2021. By the said notice, petitioner has been given fifteen days’ time to 

deposit the environmental compensation.  Earlier, the respondent authority 

had imposed environmental compensation of ₹ 43,68,750/- (Rupees Forty-

three lakhs, Sixty-eight Thousand, Seven hundred and Fifty) only on the 

petitioner for running of the illegal stone quarry. Since this fine was not 

deposited, the notice impugned in the petition was issued and therefore, 

petitioner is before this Court.  

3. Mr. A.Kumar, learned AG objected the maintainability of the petition 

on the ground that petitioner has a remedy under Section 14 of National Green 

Tribunal which is efficacious. He submitted that similar matters are also 

pending before the Tribunal.  

4. Mr. K.Paul, learned Sr. counsel for the petitioner however contended 

the order imposing environmental compensation was passed without 

following principle of natural justice and therefore, present petition will lie. 

 52ANNEXURE R/31678



This statement is disputed by learned AG by contending that principles of 

natural justice were followed.  

5. In above circumstances, I direct Mr. A. Kumar, learned AG to file 

affidavit in reply to bring on record whether principles of natural justice were 

followed while imposing environmental compensation on the petitioner for 

running of illegal stone quarry. Affidavit in reply to be filed before the next 

date with advance copy to the petitioner.  

6. Stand over to 28-10-2021.  

 

         Judge 

Meghalaya 

08.10.2021 
    “Samantha PS” 
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AETARETAR
GOVERNMENT OF MEGHALAYA

OFFICEOFTHESUPERINTENDENTOF POLICE\
GOVE RI BHOI DISTRICT :: NONGPOH: 3

LetterNo.RBD/CB-47/2021/1567 Dated Nongpoh, the zdOct, 2021.

From Shri. N. Lamare, M.P.S.
The Superintendent of Police,
Ri-Bhoi District, Nongpoh.

:

To Dr. Manjunatha C, IFS,
Secretary to the Govt. of Meghalaya,
Forest and Environment Department.

:

Subject : Original Application No. 48 of 2019,
Jitul Deka -vrs- Union of India and Others.

Ref Letter No. FOR/CC/26/2019/795. Dt. 23/09/2021.:

Sir/Madam,
With reference to the above, I am to inform you that in compliance to the

Hon'ble NGT Order necessary directions/ instructions has been issued to all Officer-in-Charge

and In-Charge of various Police Stations, Outposts, PIC and other Units of the district to ensure

strict compliance of Hon'ble NGT and Hon'ble Court Orders prohibiting the operations of illegal

stone quarries in the district. Periodical checking of Stone Quarries is being conducted along with

the district administration from time to time. Further, whenever any reports on operations of

illegal stone quarry is received swift action has been taken up. So far 3(three) cases has been

registered i.e vide (1) Nongpoh PS C/no. 160(11)2020 U/S 21(1) MMDR Act, 1957, (2) Khanapara

PS C/no. 49(11)2020 U/S 188/379 IPC R/W Sec 21 of MMDR Act, 1957, (3) Khanapara Ps CNo.

24(09)2021 U/S 188/304(A)/337/427/34 IPC R/W Sec 3(a) of Explosive Substance Act and detailed

marked and enclosed as Annexure-I.

Enclsoed:As Stated.

Yours faithfully

-.Superidendent0fPoliceSunergterR Rooh,Ri BnorDISHSNongipoh.
Oct/2021.

1. The Asst. Inspector General of Police (A), Meghalaya, Shillong for favour of kind

Memo RBD/CB-47/2021/
Copy to:

Dated Nongpoh, the

information to Director General of Police, Meghalaya.
2. The Deputy Inspector General of Police (ER), Meghalaya, Shillong for favour of kind

information.

pis-g3303/24
dsolo12/

Superintendent of Police,
Ri-Bhoi District, Nongpoh.

26f4Y

DA,k.
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Annexure-1
CASES

REGISTEREDSL.NO AGAINST WHOM Brief of the case. Status

1. Shri. Elik Sangma of Umden Village.
2. Shri. Joy Timung of Umden Village.
3. Shri. Sbun Shylla of Mawphrew
Village.
4. Shri. lbanasar Shylla of Mawphrew
Village.
5. Smti. Christina Majong of Marngar
Village.
6. Shri. Opel Lyngdoh of lew Mawlong
Village.
7. Shri. Pinku Lapang of lew Sier Village.
8. Shri. Samsad Ansari of Umdihar
Village.

The gist of the case is that on 18/11/2020 a written FIR is
received complaint by Divisional Forest Officer of East Khasi
Hills & Ri Bhoi () Division, Shillong complaining that there
were persons whose name are Shri. Elik Sangma (Umden), 2)
Shri. Joy Tmung (Umden), 3) Shri. SbunShylla (Mawphrew), 4)
Shri. IbanasarShylla (Mawphrew), 5) Smt. Christina Majhong
(Marngar), 6) Shri. Opel Lyngdoh (lewmawlong), 7) Shri.
Pinkulapang (lewsier), 8) Shri. Samsad Ansari (Umdihar), 9)

Nongpoh PS C/No.
160(11)2020 U/S 21(1)
MMDR Act, 1957

SI. F. S.
Nongrum

1 PI

Shri. Pita Rympei (Umdu) who operates illegal operated
boulder stone quarries without any quarry permit under the
provisions of Meghalaya Minor minerals Concession Rules
(MMMCR) 2016. The matter is reported to the police and a cog
case is registered.9. Shri. Pita Rympei of Umdu Village.
The brief of the case is recived a written FIR fom Shri
Theophilus Wanniang S/o Shri M. Lyngkhoi, District Forest
Officer, East Khasi Hills and Ri-Bhoi District to the effect that
some stone quarries are operating without any permit being
issued under the provision Meghalaya Minor Minerals
Concession Rules 2016 within the area of Killling and Umduba
by Shri Nitil Sangma , Shri Luchmon Suchiang, Smti. Mitti31 /08/2021
Nongrum, Smti Kedrina Jahrin, Shri Kitbor Khongiong, Shri
Pulok Sangma, Shri Ken Momin, Smti Martina Tariang and
requested to register a case under section 21 Mines Mineral

Khanapara PS C/No.
49(11)2020
188/379 IPC R/W Sec
21 of MMDR Act. R/o Umbuda Killing.
1957

FR No.
22/2021
DdShri. Nitil Sangma and 8(eight) others,SI. Sengman.J.2

Sangma

(Develonment Regulation) Act1957. Hence the case.
Khanapara PS C/no.
24(09)2021
188/304(A/337/427/34
IPC R/W Sec 3(a) of
Explosive Substance
Act, 1908

The brief of the case is that on the 27/09/2021 at about 5:30 PM
an information was received from Chito Sangma of ChibraU/S

1. Shri. Commission Khyriem.
2. Shri. Megh Lama.

3 village to the effect that an accident had occurred at a Stone
Quarry at Nagrabil village, Ri-Bhoi District, wherebv 2(two)
people died and some sustained injuries. Hence the case.

SI. N. Islam PI

Superintendett ofPolice,
Ri-Bhoi District, Nongpoh.
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1 
6 3 

N 26 01 33 62 
E 91 35 24 65 
N 26' 01 38 09 
E91 35 23 78 
N 26 01 44 12 
E91 35 19 64 
N 26 01 51 31 
E 91 35 00 58 
N 26 01 52 62 
E 91 34 56 80 
N 26 01 50 39 

91 34 39 41 
N 26 01 52 84 
E 91 34 43 17 

Didora Lapang 
B/63 dated 12 06 2021 Stone crusher Rani 

53 Dipak Baruah 
B/65 dated 12 06 2021 Stone crusher Rani 

54 Donbor Lakhmie 
B/67 dated 12 06 2021 Stone crusher Rani 

55 laipynskhem Lakhmie B/68 dated 12.06.2021 Stone crusher Rani 

56 W Doloi B/69 dated 12.06 2021 Stone crusher Rani 

57 Adordor Thangkhiew B/70 dated 12.06.2021 Stone crusher Rani 

Reading Shadap B/72 dated 12.06.2021 Stone crusher Rani 58 

Divisional Forest Oficer 

East Khasi Hills 

R-Bhoi (T) Division 

Shillong 
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